(Under Regulation 36A (1) of the Insolvency and Bankruptcy (Insolvency Resolution

Dreamz Infra India Ltd.(DIIL) entered the real estate sector on 16th January 2012 and rose
to fame within short span of time by creating a revolution in ‘price correction’ and ‘realistic
market price’ in the real estate market of Bangalore City. It promised to provide homes to
those who dreamt of owning their dream home that made them to say proudly that we just
don't ‘stand for innovation’ but also for ‘stand for affordability’. However, the reality was
different , which came to the public knowledge much later when the construction did not
start at the promised time in most of its projects. DIIL has many properties, which have
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the potential to become viable projects.

RELEVANT PARTICULARS
1. Name of the corporate debtor Dreamz Infra India Limited
2. Date of incorporation of | 16% January 2012
corporate debtor
3. Authority under which corporate | RoC, Bangalore
debtor is incorporated /
registered
4. Corporate ldent|ty number [ U70109KA2012PLC062065
limited liability identification ‘
number of corporate debtor
5. Address of the registered office | No. 577/B, 2™ Floor, Outer Ring
and principal office (if any) of andf Teachlers Colony,
oramanagala
corporate debtor Bangalore — 560034
6. Insolvency commencement date | 20t August 2019
of the corporate debtor
i Date of invitation of expression | 15 July 2020
of interest
8. Eligibility for resolution | Details can be sought by emailing
applicants under section 25(2)(h) | on dreamzcirp@gmail.com
of the Code is available at:
9. Norms of ineligibility applicable | As per Section 29A and other
under section 29A are available | applicable provisions of the I & B
at: Code 2016.
10. | Last date for receipt of | 14 August 2020
expression of interest
11. | Date of issue of provisional list | 19™ August 2020
of prospective resolution
applicants
12. | 'Last date for submission of | 24 August 2020
objections to provisional list ;
13. Date of issue of final list of | 3" September 2020
prospective resolution
applicants
14. | Date of issue of information| 24t August 2020
memorandum, evaluation

o




matrix and request for
resolution plans to prospective
resolution applicants
15. Manner of obtaining request for | Resolution Professional shall share
resolution plan, evaluation | with the shortlisted Prospective
matrix, information | Resolution Applicant(s) who meet
memorandum and further | the eligibility criteria as set out by
information the committee of creditors & in
compliance with Section 29A of
IBC, 2016
16. | Last date for submission of
resolution plans 239 September 2020
17. Manner of submitting resolution | Through email or though Speed
plans to resolution professional post / Registered post / by hand in
a sealed cover to the address
mentioned in point No. 21
18. | Estimated date for submission of | 22" October 2020
resolution plan(s) to the
Adjudicating Authority for
approval
19. Name and registration number | Ashok Kriplani
of the resolution professional IBBI/IPA/-003/1P-N0009/2016-
2017/10071
20. | Name, Address and e-email of | Ashok Kriplani )
the resolution professional, as No. 10/18, 1% Flc_nor, Old Rajinder
registered with the Board Naga_\r, New Delhi 110060
Email:
ashok.kriplani1956 @gmail.com
21. | Address and email to be used for | Ashok Kriplani
correspondence with the| No. 17/13, G. Floor,
resolution professional Old Rajindar Nagar,
New Delhi 110 060
Email: dreamzcirp@gmail.com
22. Further Details are available at| Further Details can be sought from
or with the Resolution PrefRAmEQal
23. | Date of publication of Form G 15%  July 20298

Date: 14" July 2020
Place: New Delhi

IBBI/IPA/—003/IP—009/2016-
2017/10071
Dreamz Infra India Limited under CIRP

Published 15th July 2020 in the following Newspapers:

1. Economic Times - All India Editions
2. Pravajani - All Karnataka Editions (Kannada Language)



